bl TEM NO. 40 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Cvil Appeal No(s). 548/2016

M S ANSAL PROPERTI ES & | NFRAS. LTD. Appel | ant ('s)
VERSUS

STATE OF U. P. & ORS. Respondent ( s)

W TH

C. A No. 764/2016

W TH

C. A No.515/2016
Date : 09/02/2017 This appeal was called on for hearing today.
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M. Adarsh Upadhyay, Adv.

=

For Respondent (s)
M. Devesh Kumar, Adv.
M. Gaurav Dhingra, Adv.
M. Suraj Singh, Adv.
M. Pradeep M sra, Adv.
M . Sudhir Kul shresht ha, Adv.
M. Upendra M shra, Adv.
M. Vinay Garg, Adv.
Ms. Archana Singh, Adv.
M. Abhisth Kumar, Adv.
M . Sudhir Kul shreshtha, Adv.
M. Sujeeta Srivastava, Adv.
UPON hearing the counsel the Court nmde the follow ng
ORDER
C. A No. 764/2016
Del et ed.
Item No. 40 -2-
C. A. Nos. 548 and 515/ 2016
Last opportunity of t wo weeks is grant ed to t he Ld.
Counsel for t he appel | ant in bot h t he matters for filing
af fidavit of val uati on. Regi stry to process bot h t he matters
for listing i mediately thereafter before the Hon&#39;ble Court, if
af fidavit of val uati on is filed and i f it is not filed wi t hin
t he gi ven tine, process t he matters for listing before t he

Hon&#39; bl e Judge in Chanbers for further directions, as statutory
period for filing statenent of case has already expired.
( PAWAN DEV KOTWAL)
Regi strar



